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Mr, Speaker: Order, order, Mr. 
Maurya might sit down. He cannot 
raise these things in this manner. I 
am repeating it every day twice or 
thrice. He should not raise these 
things in this manner. 

'itT 1'tl1i: * * 

Hr. Speaker: Mr. Jagjivan Ram: 

1I.!2 hl'9. 

PAPERS LAID ON THE TABLE 

INDUSTRIAL DIsPUTES (CENTRAL) AM-
ENDMENT RULES, 1966. 

The MiDister of Labour, Employ-
m_t aDd Rehabilitation (Shri .Jadlvan 
Ram): I beg to lay on the Table a copy 
of the Industrial Di:sputes (Central) 
Amendrilent Rules, 1966, published in 
Notification No. G.S.R. 1253 in Gazette 
of India dated the 13th August, 1966 

under sub-section (4) of section 38 of 
the Industrial Disputes Act, 1947. 
[Placed in Library. See No. LT-6954/ 
66] 
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Shri S. M. Banerjee (Kanpur): I 
wish to speak on the paper just laid 
on the Table. 

Mr. Speaker: Yes. 

Shri S. M. Banerjee: This is a copy 
of the Industrial (Central) Amend-
ment Rules. published in Notification 
No. G.S.R. 1253 in Gazette of India 
dated the 13th August, 1966, under sub-
section (4) of section 38 of the Indus-
trial Disputes Act, 1947. I want a 
clarification from the hon. Minister. 
I want to know whether in the State 
of U.P .. despite the anti-people ordi-
nance issued by the Governor, the 
Industrial Disputes Act, 1947, which i8 
applicable to Central Government em-
ployees, will be applicable or not even 
in the matter of strikes and industrial 
disputes. This is a matter which has 
not been clarified by the Ordinance. 

Mr. speaker: We are not concerned 
with that. 

Mr. Banerjee is asking for a clarifi-
cation whether this remains operative 
there or not. 

ShI'l .J~gjlvan Ram: I could not fol-
row him. 

SIbri S. M. Banerjee: You rejected 
the adjournment motion, Sir ..... . 

Mr. S~er: He should not bring 
that adjournment motion here. He 
may ask for the clariftcatlon that he 
wanted. 
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8hri S. M. Banerjee: Under the In-
dustrial Disputes Act, there are two 
things: one by the State and the other, 
by the Centre. My contention is this. 
While promulgating the Ordinance, the 
Governor must have consulted either 
the State Or the Central Government. 
There are 40,000 Or 50,000 Central Gov_ 
ernment employees in some places. 
The industrial disputes are going on. 
We have not taken recourse to strike, 
but We want adjudication or arbitra-
tion under the Industrial Disputes Act. 
I want a clear answer from the han. 
Minister on this point: in spite of the 
fact that there is an Ordinance in 
U.P.-we may like it or may not like 
it-what will be the condition of the 
Central ,Government employees in 
U.P.? I want a definite reply. 

Shri Ja.fjivan Rani: I am not quite 
clear about this, but I will get this 
matter ex amined. I feel that so far as 
the Cent! al sphere is concerned, the 
Industrial Disputes Act will prevail 
and we "ill be in a position to deal 
with labo'LlI' disputes under the Indus-
trial Disr utes Act. 

Shri S. M. Banerjee: Sir, it is very 
important .... 

Mr. SIM Ilker: I have already a!:owed 
him. 

Shri S. M. Banerjee: I want to know 
whether it will be applicable to the 
Central Government employees 
there .... 

Mr. Speaker: He says that he is not 
clear abo'lt it and that he will get it 
examined (lnteTTuptiO?l$) 

12.25 Ms. 
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12.26 brs. 

PAPERS LAID ON THE TABU:-
contd. 

ANNUAL ACCOUNTS OF VISAKHAPATNAM 
PORT TRUST AND AUDIT REPORT 

TBERIlON 

The Minister 01 'l'raD!Ipart, A viatio .. 
Shipping &Del Tourism (SlId Sanjiva 
Reddy): I beg to lay OD the Table • 




